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11 hrs. 11.01 hrs
PAPERS LAID ON THE TABLE DEMANDS FOR EXCESS GRANTS
.(KBRALA), 1861-62 AND

STATEMENT SHOWING ACTION TAKEN
ON INTERNATIONAL LaBour Con-
reREwcE CONVENTIONS, ETC.

The Minister of Labour and Em-
ployment (Ehri D. Sanjivayya): Sir,
I beg to lay on the Tahle a copy each
of the following papers.—

(1) Statement showing the action
taken or proposed to be taken
by the Government on the

Convention and Recommenda-

tions adopted at the Forty-

Eighth Session of the Inter-

national ‘Labour Conference

held at Geneva in June-July,

1984, [Placed in Library.

See No. LT-4823/65].

(2) Annual Report of the Central
Coal Mines Rescue Stations
Committee, Dhanbad, for the
year 1084-85. [Placed in Lib-
rary. See No. LT-4824/65].

1104 hrs.

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

The Minlster of Finance (Shri T. T.
Krishnamachari): 1 beg to move* for
leave to introduce a Bill further to
amend the Life lnsurlnce Corporation
Act, 1958,

Mr. Speaker: The question is:

“*That leave be granted to in-
troduce a Bill further to amend
the Life Insurance Corporation
Act, 1956."

The motion was adopted,

Shri T T. Krishnumachari: I in-

1mduco+ the Bill,

*Published in the Gdzt‘!le of India
13-9-1965.

tIntroduced with the pecommendatjion

DEMANDS FOR SUPPLEMENT-
ARY GRANTS (KERALA), 1965-
B6—contd,

Mr, Speaker: The House will now
take up further discussion and voting
on the Demands for Excess Grants for
1961-62 and Bupplementary Demands
for Grants in respect of Kerala for
the year 1965-68. Out of 3 hours
allotted 25 minutes have been taken
and 2 hours and 35 minutes remain.
Shri Warlor wil] continue his speech.

Shri Hem Barua (Gauhati): Before
we take up this may we know whe-
ther the Defence Minister is making
any statement?

Mr. Speaker: 1 will try 1o find it
out. '

The Minister of Defence (Shri ¥, B.
Chavan): T am not meking any state-
ment today.

Shri Hem Barua: Even before
you enguired he has already stated
that he is not making a statement.
S0, vou need not take the trouble
of finding it now.

Mr. Speaker: But he did not allow

me to make enquiries. He wanted a
direct answer and got it. 1 come no-
where in  the picture. Now Shri
Warior.

Shri Warior (Trichur): Last time

I was speaking of the food problem
of Kerala State. Government had
raised the rice ration to 200 grams.
But now we get the report that they
have again reduced it to 160 grams,
ag before.  Perhaps. after the national
festiva] of Kerala, the Government
did not want to give them more, by
ahrkmg to  their original decisinn

Exllaord nury pd!t

., Sesvicn 2 dated

of the President.
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The Government itsel! knows that,
although the Central Gowernment is
allotting a portion of the rations in the
form of wheat, the people there are
not tzking it and not more than, at the
most, 50 per cent of the wheat quota
is consumed by the State. People are
not in the habit of taking wheat in that
southern most part of the counrty and
only whatever ration they get in the
form of rice is consumed generally.
Only very few people ere now taking
-other cereals.

Then, whatever rice is supplied is
not of a very good variety. There are
complaints about it. For instance, in
the lean months when the monsoon
‘was on there was widespread cholera
in the whole of the State, specially in
the coastal belt, which is a thickly
populated area. The incidence of
cholera was high there and people
were complaining that it was because
they were supplied with very inferler
variety cf rice which was not edible.

The question raiseq by the people
isg & very simple question. When in
other Stales, for instance in Andhra,
Madras or Mysore, people can have
15 to 16 ouncea of rice daily, why
shouly the people of Kerala, simply
because they are born'in a particular
portion of this land, be denied the
opportunity of getting 18 ounces of
rice? Are (here two or three soris of
people in this country: or, are they all
citizens of the same land? Ts there
any such difference that some are first
grade citizens; some second grade efti-
rens and some are third prade citizens?
1? there is no such difference. why
should the Kerala people alone suffer
in this respect? At least till the food-
situation eases, why should not the
Government give them as much ar any
other citizen I Tndin can get” So'
the penple belirve that thev are treat-
ed very badly: that thev are not treat=
ed falrly and tha: thev have n rrht
to demand at least Az much as people
in the neighbouring States are getting.

Fuor this sort of treatment the Kerala
peopl,. are not at all responsible Tt
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is said that they are keeping quiet,
that they are idle folk simply eating
what is produced by other States.
That is not a faclt. As the former
Governor, Shri Giri, had once said in
public, if the Government of India
cannot guarantee that much rice to
th: people of Kerala, the Government
of India may allow them to ulilise
whatlever foreign exchange the State
of Kerala is getting to purchase rice
from outside. Now it has come to this
that the question of procurement of
rice from the surplus areas is left to
the States themselves. If every State
has got its own independent view and
if that view will prevail as for as the
procurement of rice is concerned, then
that much independence must be given
to other States also to manage thelr
affair; in their own way. But that
cannot be done. Whenever it is a
question of earning foreign exchange,
it is a mational question; but whenever
it is a question of giving rice to a
particular people, it becomes a State
question. That cannot be tolerated
any longer ang the people of Kerala
claim rightfully that they musgt have
at Jeast 12 ounces of ration.
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Now, the State Government hax
introduced the procurement system or
the levy system. What we want is
that the levy sysxtem should not be
there. The levy systern means that
every cultivator is levied with a quan-
tity which he must give to the Gov-
prmment for procurement of rice. The
small holders also are not left free.
They will not have sufficient even for
their rwn maintenancs and cultivation
purposes; still. the Government is
imposing the levy on the small helders
an well as on the big holders. That
should not be there Especially the
small agriculturicts fecl that it is only
#air that they must be lefi alone from
the purview of thiz levy svetem and
that the Government must effect pro.
enrement from big agriculturists  if
there g 8 eurplus. T thank thar i 2
tair demand ang Gavernment
ulinuld look into that

the

TLastly. the cultivators must be giver
2 fair price. Even for the cath crop.
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the Government fixes a price which is
much lower than the market price. If
the Government should take all these
commodities from cultivators, why not
the Government give the market price
to cultivators? If necessary, they
could have a subsidy system and let
Government give these commodities
to consumers ot a subsidiseq price.
The cultivators are made to suffer. In
respect of all the commodities like are-
canut, coconut, paddy, etc. and even
the cash crops which fetch 8 much
higher price in the open market and
which are exportable, the Government
always finds its way to flx something
lower than the market price. I think
this should be done away with and the
Government must see to it that fair
prices, 'he market prices, are given to
cultivators who are handing over
their  rommodities to  Government.
Thi: is a very important problem and,
1 think, the Government must do
something in this regard.

We are told that the Cabinet Sub-
Committee on Food has decided that
wherever the Central Government
takes the responsibility for rationing
of rice, nowhnere it shoull be given
more then six ounces. That cannot be
dong for all plares alike. There must
be some differentiation, some consi-
deration, for the penple who are
actually not naving sufficient quantity
of food. Government must look into
that.

Shri Manirangadan (Rottayam):
Mr. Speaker, Sir, while supporting the
Demsnds for Supplementary Grants, 1
have also to bring to the notice of the
Government «ertain difficuities that the
preannt Government of Kerala and the
people of Kerala are facing,

Mr. Warior referred to  the food
situation. It is unfortunate that we
have to discuss this immediately after
the orders liave been issue@ by the
Kera'a Government reduring the ore-
sent ration which was in vogu= for

the jast two or three mootha. It is
reported in todays paper that the
ration per dsy for an adull has been
redured from 200 grams to 160 grams
of rice. While informal rationing was
started, the idea was to give 160 grums
of rice per day for an adult. There
was a lot of agitation and the Govern-
ment both at the Centre apd in the
State promised to see that somelhing
would be done. This reduction has
its adverse effect on the people mainly
because, though an equa] quantity of
wheat is allotted, the wheat consumed
by the people, the wheat purchased
by the people, is much less than the
quantity that ig actually allotted. We
have been saying that some of the
wheat that is allotted to the State of
Kerala may be given to some other
States and instead of that rice may be
given. And the Government has now
done this. It may be because these is
no stock with them. I Ybelicve that
without much delay the quantity will
be raised. Though the informal
rationing hns been given a statutory
basis, I believe that the guantity that
is now supplied will he increased so
thot an adult may get at least 12
ounces of rice.

In this connection I have to mention
that the State Guwernments of certain
surplus States, who had agreed to sup-
ply certain quantities of rice to the
Food Corporalion or to the Ccntral
Government, have not yet honoured
their commitments. Tt is & very sad
state of affairs. The Central Govern-
ment hag undertaken the responsibilily
of supplving certrin quantities of rice
to the deficit States depending on this,
but certain Stale Governments have
not vet honoured their commitments.
What T suggest, especlally in this tvpe
of emergencv, is that the diffi~ulties,
whether thev are in the matter of food
or in anv other sectar. must be shared
by the people of India uniformiv. It
is reallv a sad state of affnirs that one
part of the country has to  starve,
while in another part of the count—y
the Stale Governments have got thelr
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surplus and undertake to give but at
the same time do not honour their
commitments and go on stocking the
additional quantities for their own use.
‘The Central Government should take

a very serious view of this matter.
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Regarding the levy that is in force
now, I have to submit that I am not
personally against levy being charged
buy the present system of charging
levy on the basis of acreage is bad.
Those who own more than a particular
extent of land urc asked to give to the
Government or to the Food Corpora-
tion certain quantities based on
acreage. In thy State of Kerala I
know that there are egriain areas
where the yield per acre is half or
even one-fourth of that in cerfain
othey areag in the very same State.
So, this svstem of charging levy on
the basis of acreage is wrong and I
suhmit that o rational basis must be
adonted in this matter. For cxample,
in what are called %kari’ lands 1In
Kerala, the vyield is less than one-
third of that in other areas. My sub-
misginn iq that it puts fhe agricultur-
jats there fo great hardship and. there-
fore, the system of charging levy
shoulq be on a rational basis.

As regards price fixation, in Kerala
the price fixed is, of course, higher
than that in certain other parts of the
country, but I submit that there has
been an  un.form demand not only
from the agriculturists but also from
the consumers that the price fixed is
unsatisfactory anq that it should be
in~reased. There have been resolu-
tions passed bv almost all the District
Development Councils, severnl Pan-
chavate and several local bodies
demanding that the price is not suffi-
gi=nt nnd that it should be increased.
The difficulty  that w. are gning to
fare because of this price fixation is
that several areas where paddy is now
heing cultivated are beine conver'sd
for cultivation of cash cropts which
feteh mare income. So. umless the
agriculturist is paid a reaponable nrice,
unlosg e is given a reasonable margin
of profit, 1 am sure large areas where
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paddy is being cultivated now—this
itself is very small—would be con-
verted for cultivation of cash crops.
In order to avold this at least, 1 sub-

mit that the price now fixed must be
increased.

With regard to sea erosion, I have
to submit that some amount has been
asked for for constructing sea-walls
in some areas. In this connectiun I
should point out that this is a big
prublem as far ag the Stale of Kerala
is concerned. It hos been consistently
demandeq that the expenscs incurred
on constructing sea-walls for prevent-
ing sea crosion must be met by the
Central Governmen; and that the pre-
sent syvstem of leaning by the Crntre
to the State must be changed into an
outright granl., There hag not  yet
been a final announcement by Govern-
ment regarding this. The immensity
of the problem could be seen from the
fact that nearly 200 miles of the
coasiline of {he State have to be wal-
led up to prevent this. The cost esti=
mated per mile s about Rz 20 to 28
lakhs. The State Government cannot
spare such 8 big amouni from their
own resources. So, there is  the
demand that this question must be
taken up ss a national jssue, and the
expenses met by the Central Govern-
ment or the State Government must
be made to do the work byv grants
givep, by the Central Government.
This demang has been there for a long
time. and T submit that it must be
taken serious note of. I submit that
the aquestion of putting up sea-walls
must be taken un more earncstlv.
For. whenever there is a serlous
attack from th. sea, some portion is
wadled up, but in the next seazon cor-
tain portions era washed off and azain
the snme portion f3 walled up and the
game work ig being done. The Ame-
rican experts wha visited the State
had siven a comnrehensive scheme, T
submit thay this mnst be faken un as
a mational izsie anAq it must be expe-
diteq and this contimning Joss of 1and
b this attack from the sea must once
and for all be put 8 stop o
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Then, Shri Warior referred to the have been allowed to commit the

question of fisheries, It assumes morle
dmportance from two points of view,
firstly the food deficit of the State and
secondly its potential for earning
foreign exchange, Hitherlo, not much
has been done in this regard. In the
Third Plan, the idea was to spend about
Hg. 4°5 crores for this, But actually
only Rs. 2'88 crores were spent This
shows that there is no interest shown
in this wvital sector. As Shri Warior
has pointed out, this is a very impor-
tant sphere where we can increase our
foreign exchange earnings, and I do
not know why Government have not
taken it up seriously. It is said that
the amount gllotted in the Third Plan
could not be spent because of non-
availability of marine diesel engines
and delay in finalisation of designs for
fishing harbours, 1 do not know why
it has happened like this. Anyhow,
I hope that this will be taken up more
serlgusly hereafter.

There is a suggestion by the State
Government that a corporation in the
public sector must be established Tor
fisheries. I hope that @ will
be established soon, and this
question would be taken up more seri.
ously. According to the estimates, the
potential is immense, and ebout seven
to ten times the present catch of fish
could be brought if more steps are
taken. This has to be taken up, there-
fore. more seriously, and I hope that
it will be done.

Then, my hon, friend Shri Warior
referred to many other things. 1 do
not wan! to go inte all those thinge.
But he particularlv  referred to the
question of allowances for the families
of the detenus. This question has been
raited here on several occasions and it
has heen replied to as well, My hon.
frivnd wior condemning the Govern-
ment for keeping some people in jail
even at thiz time. 1 do not want to
repeat the arguments why they were
detained. But T would only like to
point out that these people could not

offences which they were contemplat-
ing in order that sufficient material
could be obtained by Government for
proving the offences in & court of law;
when Government were fully convine-
ed. that cerfain conspiracies were go-
ing on and these persons were likely
to commit certain acts prejudicial to
the safety of the country, they had to
detain those persons. I do not know
what allowances etc. are being granted
to their families now. But whatever
that be, my information is that there
were negotiations between the Gover-
nor and some representatives of cer-
tain political parties, and a satisfac-
tory solution has been arrived  at.
Nothing more could have been done.
They have becn given all the facilities,
They have been given several facilities
which I do not think any prisoner
in any part of the world is enjoying.
That being so, their demand for—more
Yacilities and their attempt to bring it
up as a political issue at this juncture
is very unfortunate. That is all that 1
have to say In this regard.

With regard to acquisition of land
for the fertiliser plant, it is a good that
such a plant has been sanctioned there
But I do not know what else is com-
ing. They said that a fertiliser-cum-
petro-chemical complex, as far as the
plated. My information, is that this
petro-ehemical complex, as faras the
Cochin area is concerned, is going to
be nil. What happens? With regard
to the naphtha plant, Shri Warior said
that there is an agreement that it
would be taken up by the collabora-
tors. I do not know whether it is true,
Whatever it be, Government should
not feel that a fertiliser plant alone
will be  sufficient. A petro-chemical
complex where some other industries
would alsn be  cstablished must be
thought of, und this must be widened

1 have not much more to say. 1 do
not want 1o be critical of Government.
These demands for excess grants are
weleome. But T have to point out one
thine  Both in these demands for
grants for 1865-86 as also thosg for the
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previous year, there is one feature,

that is, the large number of cases in
which Government have been ordered
by courts to pay more compensation to
persons from whom land was acquir-
ed for severa] purposes, Almost in all
cases where land has been acquired by
Government, the owner gf the land
goes to the court and gets an award
for more amount, This is a matter
which Government must look into.
Poor people who have only a few
cents of land which have been acquir.
ed cannot afford to go to 5 court and
get a decree for pdequate compensa-
tion whereas people who can afford it
go to the court and get more compen.
sation. Why should people be driven
to the necessity of going to courts
should people be driven te the neces-
aity of resortihg to courts to secure
adequate compensation for their jands
taken over. When the award is given,
Government gre prepared to pay, My
submission is that Government must
look into the matter and revise thair
policy regarding payment of compensa.
tion for lands acquired As I submit-
ted, in all cases where the lands of
poor people—a few cents in each case—
have been taken over, they have had
to be satisfied with the paltry amount
of compensation given as they could
noy go to court whereas people who
could afford to do so have got adequ-
ate or re ble compensation, This
state of affairs must be remedied, so
that such things do not recur

Shri Hari Vishou Kamath (Hoshan-
gabad): Mr. Speaker, it was only «o
few months ago, in May, that the
Kerala Appropriation Bill was passed
by Parliament and the demands voted
by both Houses. Within three or four
months, we are now having a discus-
sion on the supplementary demands for
the expenditure of the Government of
Kerala for the current financial year
as wrll as demands for excess grants
in respect of 1961-62. 1 do not propose
to refer in any detail to the demands
for excess grants But T would like
to say a few words with regard to the
supplementary demands for grants for
the current financial vear.
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When 1 was in Kerala about two
months ago, I noticed a universal, ubi.
quitous grievance in respect of food.
That was the major, and perhaps 18
the major, problem in Kerala today.
If we regard the present emergency
arising out of the conflict with Pakis-
tan aos an al-India emergency which
has affected gll the States including
Kerala, next Lo that I believe the food
problem still dominates the adminis-
tration and the politics of Kerala to-
day.

Three or four days ago, a very res-
ponsible citizen of Kerala, who des-
cribes himself as the Deputy  Chief
Chemist of the Mannam Co-operative
Sugars Limited, Pandalam, Kerala
State,—he is g sclentist, 8 chemist, he
knows what he is writing or talking
about—wrote a pathetic letter to me.
I am not going to read the whole of it,
because there are portions which are
not relevant. He complains that the
rice that is being supplied today to
the people of Kerala is not merely of
inferior quality, but is practically un-
fit for human consumption, One sen-

tence I would like to read from that
letter. He says:
“l request you to please  cook

it. ..

—I am not going to cook it here, nor
have [ done it elsewhere, but I would
like to produce a sample of that in
your presence, and I hope the Minisler
would be present when it is  being
cooked—

.and see the smell .

—perhaps he means the stink, he has
used 5 milder word; of course, it s
difficult to sec the gmell, you feel it--

, ... when it is being cooked,
and even while eating it"™

This is a sad  commentary on the
President's rule in Kerala, which we
were told at the time was for the good
movernment of Kerala, At that tme
wr on this side of the Houst, almost
all of ux were sorry that the leglsla-
ture had been dissolved and Fresi-
den.~ rule promulgateg without giv-
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Ing a chance for the legislature of
Kerala to assemble. I called, it, 1
remember, pre-natal strangulation of
democracy, and 1 still adhere to that
view, that the legisiature should have
been summoneqd at least once. and of
course if there was ng stable minis-
try, the legislature could have been
dissolveg immediately thereafter.
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But the good government of Kerala
has now resulted in the kind of rice
that is being supplied at fair price
shops run by the Government, and
even this poor Deputy Chief Chemist—
he is a fairly responsible citizen, 1
suppose he is from the upper middle,
or middle middle class—could not
get rice other than what he has gert
me in this neatly packed tin. If you
are so pleased, I would reguest you to
condescend to have g look at ‘he rice,

Mr. Speaker: If the hon. Member
invites me to his house when he cooks,
I will see.

Shri Hari Vishnu Kamath: If you
are pleased to come, I will certainly.
But if you permit, I would lay a
sample of it on the Table.

Mr. Speaker: No, I wil] not.

Bhri Hari Vishnu Kamath: At least
the Minister should look at {t before
replying to the debate.

Mr. Speaker: He may invite
ang the Minister, both.

me

Shri Marl Vishnn Kamath: Today
he is poing to reply. So, the Minia-
ter shou'q have a look at iy now.

Mr. Speaker: All right.

Shrl Hari Vishnu EKamath: When
I was there in July T was told that
the ration hag just been raised from
6 oz to 7 oz. That is @ wholly in-
adequate ration for an adult human
being. 1 am sure you will agree on
th_at point. There can he no two
opinions on this question.

SEPTEMBER 13, 1865

D.E.G./D.S.G.
(Kerala)

The Government has recently
adopted what is called a national
food policy, or js going to adopt one,
but certain features of it have already
been published. Every State has
made a zone by itself, and the
old zonal system has given place to
the State-wise zonal system. There-
by, the surplus States could, under
arrangement with the Central Gov-
ernment, export their surplus to the
deficit States, and each deficit State
could arrange to send from the sur-
plus areas in that particular State
to the deflcit areas in the same State.
1 wou!d. therefore urge that the
Government should take carly steps
it they have not taken them already,
to ensure that the geflcit Statp of
Kerala where an adult gets a sub-
standard, inadequate ration of T or
B ounces is provided with enourh rice
from the surplus State =0 that every
citizen, every adult could gey a ra-
tion of 12 ounces of rice as my hon,
friend has suggesied already, 12
ounces should be the min'mum and
1 hope that it will b done by not
mercly obtaining from the surplus
States but alse by rationing in the
rural as wel as in the urban areas.
They have introduced rationing in
certain big c'ties. I want statutory
rationing should by extendeg to rural
areag in Kerala State all the more so
because jt it now under Presidential
Rule. and Parliament gnd the Central
Govrrnment arc responsible for the
good povernment, good adminisira-
tlon and welfare of Kerala. T do
hope that this will be done in the
near furture.

Mr. Speaker: This has been srgued
by more than one Member. I am af-
raid that it might give a wrong imp-
ression to the outsiders as if they
were living only on six ounces. It
had been made clesr that it is an as-
sumption; it may be wrong; 1 can
only caly it an assumption. It had
been areued that it haq been to the
knowledge of the Government thatl
people in rural areas have got some
rice and thus supplement that quan-
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tity. My fears are when we hear
Members saying six or five ounces,
that might create a wrong impres-
sion in the minds of thosz who lis-
ten that people in India are living
on six ounces of ration. That should

be made clear.
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Shri Maniyangadan: It is true
that there is an open market but the
difficulty is that we do not get any
rice from outgide the State and the
surplus which js available there Is
taken away by the Government.

Shri Surendranath Dwivedy: (Ken-
drapara). The landless agriculture
labourers have no rice of their own.

-

Shri Harl Vishnu Kamath: I was
told by responsible citizens when I
was in Kerala; it was not mere
heresy. In urbapn areas as well
as in rura] areas they could not get
adequate rice; some people could of
course get it, but the vasy majority
-of citizens could not and that is why
the Central Government which has
the responsibility for Kerala now
should take necessary steps very
‘soon so that there may not pe grave
unrest in that State,

1 would like the Minister to tell
the House in the course of his reply
to the decbate how far ang fo what
extent al' the political parties
including his own Indian Na-
tional Congress, the Kerala Cong-
ress party, and the other parties
arc extending their co-operation to
the Governor who is the agent of the
President in the present context, I
did discover that President's Rule
was not appreciated by all in Kerala;
there were some who dig so, but
#0me others did feel as 1 had felt in
Parliament o few months ago that
the Legisiature should have been
given a chance to constitute s stable
Ministry.

T would like to sav a few words
about the detenus in Kerala. In the
near future, very shortly, as the
Adviser tp the Governor indicated

the day before yesterday in Kerala
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there will be a few more detenus
added to the detenus already in
Keraly State.

Dr. M. 8, Aney (Nagpur): Why?

Shri Harl Vishnu Kamath: A few
have already been arrested for pro-
Pakistan activities in Malabar, and
the adviser has given a sfern war-
ning to those Mopla Mus'ims of
Malabar who had migrated to Pakis-
tan many years ago ang had now
come to Malabar for some work or to
see their relations or some other
repson and are staying in Malabar
perhaps with permits, They are
taking undue advantage of thelr
position and are indulging in
pro-Pakistan activities. [ hope that
the Government wil] take drastic ac-
tion and will not show any mercy to
such clements, to such people, to any
such agents of Pakistan, and that the -
Government will prompily round up
these peop'e very soon and put them
where they deserve to be,

Then, as regard the so-called Jeft
Communists—it is a glur on leftism
to call them left Communists and
they should be ealled by their pro-
per name, that is, pro-Chinese Com-
munists. 1If you do npy want to call
them  treacherous  Communicts  or
traitornus  Communists, call them
pro-Chinese Communists; 1 would
not cal] them left Communists. As
regards these pro-Chinese Com-
munists, it is strange that even after
the outbreak of war with Pakistan,
their leader, who is still at large in
Kerala. Mr. Namboodiripad even
after being challenged hy his erst-
“while ally in the elecions the Chair-
man of the SSP, Shri § M. Joshi,
who asked him to categorically dec-
lare whether he regardg China asx an
AgEressor or not—at the time hefore
Pakistan invadeq Indian he said *No,
we are not going to make a stale-
ment; we still want and we are gtill
for a peaceful settlement with China™
—even now, after Pakistan has in-
vaded Indila and China supports
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Pakistain plus indonesia—I do not
bother about Indonesia's proffering
of help to Pakistan, because that will
only add to the food problem in
Pakistan, 1 do not know whether we
shoulg bother at all our scldiers for
our policemen can dea] with  the
soldicrs of  Indonesia,—even  after
this, Mr. Namboodiripad has not had
the honesty or the courage or the
patriotism to roundly condemn China
as the aggressor and as having de-
signs on India, in an unhply alliance
with Pakistan. In view of this I am
clear in my mind that they should not
be released and there should not be
any inclination on the part of the
Government to releasp any or all the
so called left, pro-Chinese or pro-
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Peking Communists detenus in Ke-
rala. Because I am told that Mr.
Namboodiripad =aid some days ago

that they would co-operute with the
Government if they release the de-
tenus, ang that kind of thing, 3 do
not wish to gay anything more: it is
on'y hypoorisy and dishonesty. 1 do
not wish 10 use any stronger words.
It may be that their plan is—if they
get a general re'ease for all their de-
tenusg, all of them, if God forbid, China
attacks in  the northern  sectlor,
mounts an offensive in the northern
sector.—these Communist detenus
may make a bee-line for some part
of the northern sector and set up a
Yennan type of Government north—
in the eastern region of India. The
Government should be on their guard
against this ruse that has been adopt=
ed by the pro-Chinese Communist
leadergs in Kernla. ] hope that the
Government will not be misled by
them. They have sent one of their
leaders to Moscow; that is for medi-
cal trentment and so, 1 do pot wish
to gav anything about that. But no
other consideration should induce the
Government to take a charitable view
of this matter, otherwise they should
keep these pro-Chinese Communists
of Kerala in detention as long as the
war with Pakistan Is on, as long as
China Is allying ltself with Pakistan
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and as long as Mr E. M. S Nam-
boodiripad has not roundly condem-
ned has not categorically and firmly
stated that, China i; an aggressor
against India. That is the least he
shou!d do; as long as he does not do
that, these Communist detenus must
remain where they are at the moment.

One word more and [ have done.
In the statement here, there is one
word in the footnote. “deserving
detenu.” Politically, all of them are
equally deserving or undeserving;
they are in the same boat. But I do
not know what are the criteria for
judging who is a deserving detenu
and who is not a deserving detenu;
that shoulq be clarified—deserving
and undeserving or mnon-deserving
detenus.

A certain quantum of allowance
has been fixeg for the families of
these detenus, | am not for any per-
secution of detenus; they should be
detained for reasons of safety, bui
they shoulg be granteq adequate al-
lowance for the maintenance of their
families. But it is wholly incom-
prehensible  that another detenu,
who has also been accused of pro-
China and pro-Pakistan tendencies
in some way¥ or the other and has
been detained is being treated on a
lavish. royal scale far south in Kodai-
kanal. He is being given an allowance
of a thousand rupees or more—I do
not know how much, When the ques-
tion was raised in this House when
he was arresteq and sent to Kodai-
kanal, the Home Minister, Mr. Nanda,
declined to say what his status was,
whether he is an internce, detenu or
prisoner, what kind of action is be-
ing taken against him under the DIR.
We take it that he is detained. If he
is mnot detained, let the Govern-
ment say what has been done, This
is a wholly uncalled for and un-
warranteq discrimination with regard
to the allowance being given to Sheikh
Abdullah, compared to these com-
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munist detenus, They should be put
on a par, We know he met Chou
En-lai when he was in Algiers. We
know what his stand has becn on the
Kashmir issue Visa-Vis Pakistan and
India. I would, therefore, plead with
the Government that they ghould re-
vise their own attitude in this mat-
ter and ensure that there shou'd not
be any uncalled for discrimination
in this matter. They should define
who is a deserving detenu and who
an undeserving detenu. They should
also state why Sheikh Abdullah de-
serves all that. Is he a deserving
detenu to that extent that he ghould
be given this lavish royal treatment,
& man who has let down the country,
who has not kept hig faith with the
motherland, who has net been as
loyal to India as we would wish him
to have heen?

Lastly, 1 would once again request
you to have a look at this rice, so
that you moy be satisfled and
the Minister may be satisfied,
whether any human  basing can
cat  guch rice  with  impurity
unless, of course, he wunts
to damage his stomach his system,
and fall i1? T am sure the Govern-
ment does not want that to happen, 1
hope these matters will be borne in
mind—security and food for the peo-
ple—because they are the major pro-
blems in Kerals, and Government
should pay proper attention to these
matters in the coming months.

Y femm e (wEAT):
woge AgEy, & g S g A
12 1 0w afte avgar § o aw whn
Xt ¥ grew # & 1 o @y B2 oy
¥ 99 & w9 A dtg g v 9 afy
Wt E kW fr feepw A G-
v g | urx wY ofrfeafei 9 g
t fr wifew .3 ot
wre ®T vt fawaf o7 W & oW W
0 1 B v I o e g o W
w 0% TH § Iy TG A anaan
#wifwt mers i oy wd W
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w7 wrgan g fe gw amfosl &
V" Fo1 WA AOHR @Y | F
T ¥ wrRfaw o woer
arrAAT & @ vt Afor & Ave Ay
wifew T5r vt 1 AT A
WAt St @t §, oot R
wzat & 1 fawr 18 e % g fad
#f w1 ofomm @ gt @ fie e
e mA o G @
afrm frox wo fedi & wrod ¥ A
fo afreara & faores & af 2, 3w
Tt ST ¥ T AT Es
oW b mm e R e
wOT T e A avredr weqfre
g o wrRETEY vz § TR A
Wt w5 qforiy ser amr @ fred
feAi ot Tgafiare w1 A rdzEe
paaymeamRimm fe ww Im
&1 ¥y qfeem & g w1 At
AT %1 41 ATt argfaet o
v acm gw b ool wfeee &
famrs A frgemm 1 g7 w7 A A-

frararf g am i i 8
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el feafa & & g & wem arem
g % 3a &1 0w s P 9 o AL
g Iz § f w7 T | w8 e
qer § ¥t 1 @ ex gz o o
T4 wgfmE & AT e
W e @ oan amd ar owd g
=T AT AT § 9| ¥ 99
w7 T KT €] W TET GITESTY a7 oY
1 a7 T AT R A AT
f& aveT gquy amfi § A T3
wifrw 3518, 39 %1 frgr w3, 33 & w1wi-
a7 frrn T oY g & R
Al od ¥ wwer }oAm qAl T
tpcer SR ol
Shri Muhammad Ismail (Manjori):

Mr Speaker, Sir, Shri Kamath was
unkind to the Moplshs of Malabar.
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8hri Hari Vishnu Kamath: It is
in the papers.
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Shri Muhammad Ismail: He alleg-
ed, or his suspicion about sume of
them is, that a few people who went
to Pakistan some years ago have re-
turned here and they are creating
some trouble according to him. But
he must understand that their hav-
ing come back to India shows very
clearly their attachment to our coun-
try. They did not want to be |in

that country, Pakistan. It is not
today that they have come. They
have come years and years back.

They, as well as the other Moplahs
In the country, are as gtrong, firm
and unmoveable jn their attachment
to the country, particularly now, as
also any other Muslim or any other
citizen in the country is. Every one
of them is prepared to make any
sacrifice for the success of the Indian
Army. They are eager and prepared
to serve in the army. They are pre-
pared to make any contribution to
the war effort which the Government
may demand of them.

Shri Harl Vishnu Kamath: Let my
hon, friend read Shri Raghavachari's
reported speech.

Shri Muhammad Tsmall: Tt is very
unfoir, very discouraging to make
such remarks about  those  people,

The police also seem to be taking
action against some people on flimsy
grounds, If therc is an altercation
somewhere between certain  so-call-
ed Nationalist Muslims and other
Muslims, then the police seem to
take the side of the Nationalist Mus-
'ims and those other people are
arrested, I challenge, Sir, anybody
to produce a single cmse in  which
anybody in Malabar or anywhere
else, any Muslim, has been anti-
national in his activities. You can-
not find out such p case and prove
it. It anything is proved against
them, I am very much for taking ac-
tion against them Nobody wants to
cover such cases.

Shri Harl Vishna Eamath: It has
been taken already. Six  persons
have been arrested.
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8hri Muohammag Ismall: I would
request the Gover t not to go by
such talks, not to take action on
such flimsy grounds and pester peo-
ple at such a time as this. Those
people, those patriots must be en-
couraged and their resources must
be consolidated and used for ‘the
success of the war, They are pre-
pared for doing everything, 1 reite-
rate it, for the success of the war
against Pakistan, the aggressor.

Sir, coming to the Demands, when
one goes through, particularly, the
Excess Demands, one is struck by the
fact that the excess money that is
required for expenditure by the
Government in Kerala is accounted
for by unanticipated expenditure in
mnany cases. In assessing the expendi-
ture they maeke wrong assessments.
For example, instead of mak-
ing a gross assessment, instead of
finding out what would be the gross
expenditure on a particular item, they
make an assessment of the net expen-
diture with the result that the expen-
diturs over and above that was
unanticipated and they have now to
ask for more money. Again, in
most of the cases where excess
money i3 asked for, it is om
sccount of  litigation that  has
occurred mainly over land  ac~quisi-
tion by the Government. I think in
no case have the courts confirmed the
action of the Government and in
almost every case more money than
what the Government gave was or-
dered to be paid to the litigants.
That amounts to harassing the peo-
ple unnecessarily. The Government
must tke a note of these things and
hereafter do things in a fair way so
far as the people are concerned.

With regard to the industries of
knows that the
has taken the least interest
matter of industrialisation of
Kernla. That can be seen tmrn_'lhe-
figures showing the allocation given
to Kcrala in the First Five Year
Plan, the Second Five Year Plan and
also the Third Five Year Plan. More
money. comparatively, than has been
a'lotted to other States must be
allotied to Kerala because of its spe-
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Centre
in the
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cial circumstances. But here not even
s0 much money as has been allotied
to other States has been given to
Kerala. Even the State Government
has been tinkering with the problems
of this problem State.

For example, as has been pointed
out by the previous speaker, Rs. §
¢rores were allotted for expenditure
on fisheries, But the State Govern-
ment has not spent even Rs. 3 crores
on this foremost and important in-
dustry of Kerala. The fisheries of
Kerala are not like the fisheries of
any other State. It is said that 75
per cent, of the fishing industry of
the country is concentrated in
Kerala. But the people who are en-
gaged in the fishing industry are
the poorest of the poor in the coun-
try. Nowhere else can we find
poorer people than the fishermen of
the ,west coast—that is. Kerala
Everything llke bad roads, insani-
tary conditions, bad housing condl-
tions, bad drinking water ete, which
go to make for disease and pestilence
are prevalent in the fishing areas of
Kerala. The local Government has
shown scanty interest in this matfer
and have allotted only a scanty
amount of Ra, 5 crores to be spent
over the five years in the Third
Plan. The fishing indusiry of Kerala
is one of the greatest industries of
Kerala and one of the greatest fish-
ing industries of the country. The
G-wernmcnt must establish a fishing

dustry in the public sector in that
area, But it will reqiure not Rs. 5
crores as provided, but Rs. 50 crores
or even 60 crores. They should pro-
vide proper communications, trans-
port, proper facilities for cold storage,
equipments necessary for deep sea
fishing etc, ' This is a crying need
for Kerala. This indusiry has been
in existence in Kerala from times
immemorial. Tt is not wise to allow
such an industry to perish and then
try to start new ones. When an
industry is In existence and people
are trving to make a livelthood out
of it, it must be taken over by the
Centre by establishing m public sec-
tor fishing industry,
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Now they are tinkcring with the
fishing industry, They are think-
ing of sume cold storage facilities
somewhere. But there |g no appre-
ciable ymprovement in the catching
facilitics,. Nowadays more and more
countries have taken to deep  sea
fishing and improved their techni-
ques which enable them to catch
more fish. If they are adopted In
Kerala, we can catch 7 to 8 times
the number which we are catching
now. Therefore, modernisation of
the fishing industry of Kerala will
be of benefit not only to Kerala but
to the couniry as a whole. Because,
by this industry Kerala is contribut-
ing towards the earning of more
foreign exchange for the country;
not only that, It supplies a main jtem
of food for the people, Besldes, it is
a source of fertllizers and poultry
feeds. In spite of all these benefits
of the fishing industry for the whole
of the country, especially fn the
matter of mhmnliai increase |n the
food production, indifference and
many other things undesirable are
found In the fishing areas, such as
insanitary conditions, very bad roads
and cmnmunjntlr.ma. no proper
d;l.r.l:ln; water, not to speak of the
[ ce of facllities for mod
ey ernising

Now, over and above that, the
people are given 5 very scanty ration
of tice. How can those poor people
keep their bodies and souls together
with this meagre ration? 8o, Gov-
ernment must take immediate steps
to Improve the conditions of fisher.
men and the fishing industry in Kerala
There should be a public sector pro-
ject with its headquarters at Tanur
which is the traditiona] centre of
fishing. A {actory for making ny-
lon nets should slso be established
at Tanur, because such nets are
very badly necded. Alswo, » trainlng
centre for young fishermen may be
established at the same place If
they do all this they will find that
they will benefit not only Kerala but
the whole country in the matter of
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foreign exchange, additional
of food ete.

With regard to food, Government
must gec their way to increase the
quantum of food ration and see that
the qualily iz improved. The pre-
sent quality of rice gives rise to
diseased and pestilence. It is  not
the fault of Kerala people that they
are not producing as much rice ag is
required for them, They are pro-
ducing other commodities which are
bringing in the badly needed foreign
exchange for the benefit of the whole
country. The whole country should
look after the brave little State of
Kerala and solve its problems, spe-
cially in the matter of food. The
people of that State must be fed ade-
quately. Their demand for 12 ounces
of rice is not at all unjustified, They
shoul not be told that people in
other parts of the country are pro-
ducing more foodgrains, so they are
getting more foodgraing but the
people of Kerala are producing less
rice and so they will get less of rice.
That is poor logic. It must not be
forgotten that the people of Kerala
are producing other commodities
which are neccssary for other peo-
ple and for earning foreign exchange

supply

without which our country cannot
progress. Therefore, I want the
Government to take more interest

in the development of Kerala, parti-
cularly in the fishing industry, and
in supplying them adequate quanti-
ties of foodgrains.

The Minister of Finance (Shri
T. T. Krishnamacharl): Mr. Spea-
ker, Sir, T will first deal with the
petro-chemical complex, Also, be-
fore dealing with that, I would like
to mention that this question of
development of Kerala is a mater
with which we are very greatly con-
cerned. The Ministry is taking a
keen interest in it and the Co-ordi-
nation Department has been in close
touch with the problems. It s pos-
aible that I might have to come to
the House again for other supple-
mentary demands because of the ex-
cess exvenditurs that we are mak-
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ing in very many directions, some
of them covering the points raised
by the hon. Members in this House.

In regard to the petro-chemical
industry hon. Members must under-
stand that we have a refinery at
Cochin and we are trying to utilize
the excess naptha that iz available
in that refinery. The petro-chemi-
cal industry would depend upop the
amount of naptha that is available
over and above the paptha that we
use for our fertilizer project, Some
part of the expansion of the FACT
in Alwaye would use up some of
the naptha and the new fertilizer
project that has been sanctioned
and is still under way, which is
meant to produce 200,000 tons of
nitrogen in a year, would practically
take away all the surplus mnaptha
that is available in this refinery.
The question of other by-products
being utilized by a petro-chemical
complex will have to wait until such
time as we expand the capacity of
the reflnery at Cochin. It is not
a question of some one not want-
ing to give Kerala State a petro-
chemical complex. It is entirely
dependent upon the quantum of raw
material that will be available. At
the present moment, all that would
be available from the reflnery
would be used for a purpose .which
has a higher prority and hon. Mem-
bers will concede that fertilizer has
a very high priority.

In regard to the gquestion of fish-
ing projects, hon, Members have
made a number of valuable sugges-
tions. 1 can inform hon. Members
that this is a matter which is en-
gaging our attention and a consider-
able amount of activity is under
way in regard to a comprehensive
scheme for the development of
fisheries. Hon, Members know that
there is already a Norwegian pro-
ject which Is in operation which has
many facets, all of which are being
developed. The position given to
marine fisheries in the Fourth Plan
i{s considerable and 5 good part aof
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this development would come in
Kerala,

The development of fishing har-
bours has been undertaken. Under
this scheme, it is proposed to con-
struct in the Third Plan fishing har-
bours at Vizhinjam and Mopla Bay
and providing landing and berthing
facilities at Beypore, Baliapatam,
Azkhikode and Ponnani. Besides the
Mopla Bay, the work on the break-
water started in 1863 with techni-
cal assistance from the Indo-Norwe-
gian Project is likely to be complet-
ed this year, Landing wharves are
proposed to be constructed at Balla-
patam and Beypore, Construction
of a fishing harbour at Cannanore
has also been taken up under the
Indo-Norwegian Project.

The development of co-operatives
among fishermen is under way and
a considerable amount of headway
has been made in this matter.

Some hon. Member had raised the
point of storage facilities. This is
also a matter which is now being
taken up. Construction of two 5
ton ice plants with capacity of 25
tons ice storage and 5 tons fish gtorage
has been completed at two places.
Work in respect of 3 simple
cold storage unmits of 1 ton capmcity
at Kottayam, Trichur and Chengan-
hur has been undertaken. The work
on the ice plant at Cannanore under-
taken by the Indo-Norwegian Pro-
ject is under way. Besides, ice
plants and cold storages have been
set up in Kozhikode, Quilon, Mat~
tancherry, Vizhinjam  Trivandrum
and Kayambkulam.

‘There is also a proposal of the
Government of Kerala for setting up
a unit for manufacture of nylon
fishing net. The proposal has been
recelved and a credit allocation has
already been made for this purpose.

Hon. Members will, therefore, rest
assured that this question of fisher-
ies Is having a very high priority.
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Another hon. Member made a point
about sea erosion, This also is &
matter which we are considering as
to what is the particular method to be
adopted whether we should continue
with the method of the sea wall or
whether we should start fingertip bays
in order to prevent sea erosion. That
is a matter which is now being in-
vestigated.

So far as the point about the dete-
nus and their allowance is concerned,
I will communicate whatever the hon.
Member has said to my colleague, the
Home Minister,

The most important and perhaps
the most controversial point i3 the
question of rations. 1 thought, I had
the privilege of my hon. colleague,
who knows a lot about it, to come and
mention about it.

Bhri Harl Vishan Kamath: Has
he disposed of the detenus’ allowance
issue?

Shry T. T. Krishnamachari: 1 said, I
will refer it to my colleague, the hon.
Home Minister.

Shrl Harl Vishnu Kamath: No reply
today?

Shri T. T. Krishnamachari: Unfor-
tunately, I cannot give any reply to
that particular matter because it is a
matter in which administratively he
is there and a decision has got to be
taken by him. I have no doubt that
he will take into account the opinion
of the hon. Members here and do the
needful in the matter

Shri Har{ Vishon EKamath: On »
point of order, Sir, I would like to
submit, with all respect to the Finanze
Minister, when Budget Demands ate
discussed in the House, whethe: it is
the original Budget or the Supple-
mentary Demands, I suppose, the
Government Is expected to reply to
each of the issues raised in this
House. This issue was specifically
raised. It may be that the Home
Minister js not present just now, but
is it not obligatory for the Govern-
ment to ensure that all matters that
are relevant to the Budget and that
have been raised in the House by
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hon. Members on both sides of the
House, should be replied tv and satis-
factorily answered?

Shrjy T. T Krishnamachari: The
point of order is valid. The hon.
Member can take the deuvision from
me if he likes. The matter will be
considered; it will receive due con-
gideration. No Minister is obliged to
give a positive reply to any point that
is raised,

Shri Harl Vishna Eamath: On the
point of order, what is your stand?

Mr. Speaker: There is no dispute
because the hon. Minister says that
the point of order is quite valid. He
has admitted that. There is nothing
that remains for me. But he says
that now that these things huve been
raised, the Government would consider
all these things that have been put
forward in this House. It is not
that the Government should come
ready with the decision on any point
that is ralsed. The Government can
certainly say that it has been brought
to their notice and that they will
consider it and then decide.

Shri Harl Vishnu Kamath: 1 am
grateful to you for your helpful rul-
ing, but as a corollary to that, could
you assure ug that these lssues which
1 have raised will be answered, it not
tomorrow, the day after or sometime
in the course of this session; or, will
they be left unanswered during the
whole session and the Budget discus-
sion will thug become futlle and
fatuous?

Shri T. T. Erishoamachari: If I may
bumbly submii, 1 can ccrtainly give
the assurance that this will be con-
sidered but I can certainiy not give
an assurance that it will be consider-
ed and settled to the satisfaction of
the hon. Member.

Shri Hari Vishou EKamath: 1 said,
“Will they be answered?”

Shri T. T. Krishnamachari: That

assurance cannot be given. 1 said

SEPTEMBER 13, 1965

D.E.G./DS.G. -
(Kerala) 53

that this will be considered. The
hon, Member may put 3 question and
ask as to what is the slate of the
question.

Shri Hari Vishnu Kamath: Iy that
the position that you adumbrate?

Shri T. T. Krishnamacharl: Or, the
matter might be raised again. I have

romised to bring forward another

upplementary Demand, because we
have undertaken certain expenditure,
asg soon as the Supplementary De-
mand was formulated. I think, I
will have an opportunity of facing the
hon, Member on this particulur sub-
ject later on

Shri Harli Vishng Hamath: I am
sorry to interrupt on a point ot order
again because the hon. Minister's
reply has made matters worse. 1
know that he cannot anywer, nor his
colleagues, to my satisfaction and I do
not also expect of the Government
that I should be satisfied; but this
House should be satisfied that the
points that have been raised In this
House have been answered. To en-
sure satisfaction, we will do it in other
ways; but here the point is that he
has suggested that we should put a
question again or rase the matler
again. FHaving raised the matter to-
day, is it necessary for us, to raise it
again in a different form so as to get
an answer?

Mr. Speaker: When he has said
that Government would consider it
certainly Government would take
some time. He says that he is com-
ing up with another Supplementary
Demand. Probably by that time the
Government might take a decision
and might be able to give a definite
answer about the lssues that have
been raised. This is all that he is
saying. T do not think there is any-
thing wrong in that. He says that
now the Government would consider
all these issues and aspects of that
allowance that have been raised but
there Is no decision with the Govern-
ment that they might unncunce today.
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What he means to say ls that very  which are unconnected though  the

soon when he will probably be com-  houses are all unconnected. So, the

ing up with another Supplementary  position is somewhat diflicult, But

Demand, that point alsn can be re-
peated and by that time he hopes
that the Government would be ready
with their decision

Shrj Harl Vishnu Komath: In thls
session or in the next seasion?

Mr. Speaker: How can that be saii?

Shri T. T Krishnamacharl: As a
matter of fact, I agree that I must
satisfy the House and, 1 think, we
satisfy the House every time we come
up here.

In regard to rations, the point that
wag raised by the Chair was eox-
tremely valld. This question of in-
formal and supplementary rations for
the rural areag is a thing based on
the fact that the rural areas have
some additional facilities avallable to
them. The question whether the
levy will be such that all the surplus
in the rurpl areag will be mopped up
because of the levy, I think, is a
matter which has to be examined.
The presumption is that it would not.
In the rura] areas what Is being
given is supplementary ratinn

Mr. Bpeaker: Quite a large number
of foreigners are sitting in the gallery
and I had apprehensions that they
might carry wrong impressions about
that,

Bhri T. T. Krishnamachari: 1 am
grateful to the Chair for having made
this point, i

The point about Malabar js thie
have spent off and on geveral weeks
every year for 20 vears in that arca
and it is very dificult {» Jelineate a
town and village. In fact. it is very
difficult for you to get out of & car.
If you have need to get out of a car
and lookej around, you will find
peop.e and houses ail around you.
That is the Kerala complex. Towns
are there undoubtedly. The munci-
pal limits are there. But then the
question for an oulsider js to deli-
meats it There are no villages

having in mind the fart that in the
rural areag thore is a certain amount
of fooigrains left in their hands, this
kind of an arrangement has been
made. If the arrangement is not
satisfactory or if, by any reason, the
levy system is so successful that we
can undertake wholesale informal
rationing, I think, the matter wil] be
considered by the administration of
Kerala as also by my colleague, the
Feod and Agriculture Minister. At
the present moment when hon. Mem-
bers mention the quantum of rice
that iz available they forget the fact
that wheat is also given. It is quite
likely that wheat is a thing which
people do not want. In many cases
they do want it nowadays. But the
Question of increase of ration iy for
the perioj of festivity. It is for the
Onam period and it is given already.
Therefore the Increase in ration has
been decided upon for a tempnrary
period and, naturally, this would also
mean that once the period Is over, it
may be more or less a matter of as-
you-were. But this is a matter agoin
which is engaging our attention, As
hon. Members know, we are passing
through extremely criti-al time in
rezard to fooligrains; but so far as
Kerala is concerned, the prioritics
that are imperative in the situation
are being considered and observed.
So, I can give the hon. Mem%ars an
assurance that this matter is engog-
ing the continuous attention of G:v-
ernment.  All that needs to be done
and could be done in thiy maticr
woulj be done.

Sir, 1 have, more or less, completed
whatever I have to say in regara to
the major mspects of the problems
raised under these two motions,

Mr. Bpeaker: May I put all the cut
motiong together?
Bhri Warfor: Yes.

All the cut motions were put and
negatived,
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Mr. Bpeaker: Now, 1 shall put first
the Demands for Excess Grants in
respect of the State of Kerala.

Shri Harl Vishnou Kamath: On &
point of order, Sir. 1 am sure you
will agree with me that when the
Demands are voted, there should be a
quorum in the House.

Mr. Speaker: Without saying that it
is a point of order, he can only ralse
the question of gquorum,

Shri Hari Vishno Eamath: It 15 a
matter of the Constitution. That is
why it is & point of order—the Cons-
titution is involved here.

Mr. Speaker: The gquorum bell is

being rung.... now there is quorum.
The question is:
“That the respective excess

sums not exceeding the amounts
shown in the third column of the
order paper be granted to the
President out of the Consolidat-
od Fund of the State of Kerala
to make good the amounts spent
during the year ended 31st day ot
March, 1982, in respect of the
following demands entered in the
second column thereof:

Demands Nos. IX, XIII, XV, XXIII,
AXNXIIL, XXHIV, XLI to XLIII,
XLVII ang L"

The motion was adopted.

[The motions of Demands for Excess
Grants (Kerala), 1961-62 which
were adopted by the Lok Snbha are
reproduced below—Ed.]

Desmanp No. IX—Hzaps or Starms,

MINISTERS AND HEADQUARTERS STAFT

“That a sum of Rs 127,762 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an excess
on the grant in respect of Heads
of States, Mjnisters and Headquar-
ters staff for the year ended the
31st day of March, 1962."

Dmmano No. XIII—ADMINISTRATION OF
JUSTICE

“That a sum of Rs. 58,539 be
granted to the President out of the
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Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of ‘Adminis-
tration of Justice’ for the year
ended the 815t day of March, 1962."

Demaxp No. XV-—Pouice

“That a sum of Rs. 2,53,053 be
granted to the President out of the
Consolidateg Fung of the State of
Kerala to make good an excess on
the grant in respect of Police’ for
the year ended the 31st day of
March, 1962."

Demanp No. XXIII—Pusuic HeaLrs
ENGINTERTNG

“That a sum of Rs. 3184725 be
granted to the President out of the
Consclidated Fund of the State of
Kerala to make good an excess cn
the grant in respect of ‘Public
Health Engineering' for the year
ended the 31st day of March, 1962."

Demanp No. XXXIII—ComMUNITY
Drverorment  Prosects, NATIONAL
ExtENsiON SErvice, Locar Deveror-
™MENT Works AND ExrEnsrton CENTRES

‘““That a sum of Rs. 0,03.046 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of “Commu-
nity Development Projects, Nation-
al Extension Service, Local Deve-
lopment Works and Extension Cen-
tres" for the year ended the 31st
day of March, 1962."

XA IV—Crvi. Worxs

“That a sum of Rs. 22,87,277 be
granted to the President out of the
Consolidateq Fung of the State of
Kerala to make good an excess on
the grant in respect of “Civil
Works" for the year ended the 31st
day of March, 1962,"

Demanp No,

Demanp No. XLI—CAPITAL OUTLAY ON
FomrEsTs

“That a sum of Rs. 4750 Dbe
granted to the President out of the
Consolidateq Fung of the State of
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Kerala to make good an excess on
the grant in respect of ‘Capital
Outlay on Forests’ for the year
ended the 31st day of March, 1962

Demane No. XLIT—Carrtar  OUTLAY
ON IRRIGATION

“That a sum of Ras. 6541,640 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an excess
on the grant in respect of ‘Capital
Outlay on Irrigation' for the year
ended the 31st day of March 1882."

Demanp No. XLIII—Carrear Ovriay
on Pusurc Heavta

“That a sum of Rs. 137319 be
granted to the President out of the
Consolidated Fung of the State of
Kerala to make good an excess on
the grant in respect of ‘Capital
Qutlay on Public Health' for the
year ended the 31st day of March,
1062."

Denanp No. XLVII—Carrrar Outeay
oN Crvi. WoRrks

“That a sum of Rs. 498373 be
granted to the President out of the
Consolidateq Fungd of the State of
Kerala to make good an excess on
the grant in respect of ‘Capital
Outlay on Civil Works' for the
year ended the 31st day of March,
1962."

Demanp No. L—Commuten Varve or
Prns1ons

“That u sum of Rs. 20,442 be
granted to the President out of the
Consolidated Fungd of the State of
Kerala to make good an excess on
the grant in respect of ‘Commuted
Value of Pensions' for the year
ended the 315t day of March, 1962."

Mr. Speaker: There are cut motions
on the Supplementary Demands for
Grants in respect of the State of
Kerala. May I put them together?
Yes.

AU ghe cut motions were put and
negotived.

(Kerala)
Mr. Speaker: The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of the fol-
lowing demands entered in the se-
cond colump thereof—

Demands Nos. IX X, XII, XXIII,
XLIII, XLVII, LIIf and LV."

The motion was adopted.

[The motions of Demands for Supple-

mentary Granty (Kerala), 1965-88,
which were adopted by the Lok
Sabha, are reproduced below—Ed.].

Demanp No. IX—Heang or States,
MmvisTers AND HEADQUARTERS StTAFF

“That & Supplementary sum not
exceeding Rs. 53,400 be granted to
the President out of the Consolida-
ted Fund of the State of Kerala to
defray the charge; which will
come in course of payment during
the year ending the 31st day of
March, 19868 in respect of Heads
of States, Ministers and Head-
quarters staff.”

Demanp No, X—D1sTRICT ADMINISTRA-

TION AND MISCELLANEOU§

“That a Supplementary sum not
exceeding Rs. 20,000 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1988 in respect of District
Administration and Miscellaneous.”

Deraanp No. XIl—Jams

“That 3 Supplementary sum not
exceeding Rs. 28,000 be granted to
the President out of the Consoli-
dategq Fund of the State of Kerala
to defray the charges which will
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DeMaNd No. LV—LoANS AND ADVANCES

come in course of payment during
the year ending the 31st day of
March, 18686 in respect of Jails'"

Drmano No. XXIII—FisHerres

“That a Supplementary sum not
exceeding Rs. 6,01,100 be granted
to the President out of the Con-
solidateq Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 61st day
of March, 1068 in respect of Fisher-
fes.”

Dzmanp No.
oN PusLic HeALTH

“That a Supplementary sum not
exceeding Rs, 1,50,000 be granted to
the President out of the Consolida-
ted Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1968 in respect of Capital
Outlay on Public Health.”

Demanp No. XLVII—Carrrar OuTLAY

oN PusLic Works

“That a Supplementary sum not
exceeding Rs 550,000 be granted
to the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 19668 in respect of Capital
Outlay on Public Works.”

Demano No. LIII—Caprrar OuTLAy on

Scuemres or GovERNMENT TrADING

“That a Supplementary sum not
excecding Rs. 200 be granted to the
President out of the Consolidated
Fund of the State of Kerala to de-
fray the charges which will come
in course of payment ducing the
year ending the 31st day of March,
1866 In respect of Capital Outlay
on Schemes of Government Trad-
ing”

XLII—CapPrTAL  OUTLAY

BY THE GOVERNMENT

“That a Supplementary sum not
exceeding Rs. 4500300 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of paymeat
during the year ending the 31st
duy of March, 1966 in respect of
Loans and Advances by the Gov-
ernment.”

1226 hrs,

DEMANDS FOR SUPPLEMENTARY*®
GRANTS (GENERAL), 19683-86

Dxmanp No.
ErrecTiveE—Navy

Mr. Speaker: Motion moved.

“That a Supplementary sum not
exceeding Rs. 1,50,00,000 be grant-
ed to the President to defray the
charges which will come In course
of payment during the year end-
ing the 31st day of March, 1966, in
respect of ‘Defence Services, Effec-
tive—Navy'.",

Demanp No. 36—Orrum
Mr. Speaker: Motlon moved.

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 81st. day of March, 1966, in res-
pect of ‘Oplum™”

Demano  No.

MATION AND BROADCASTING
Mr. Speaker: Motion moved.

“That a Supplementary sum not
exceeding Rs, 885000 be granted
to the President to defray the char-
es which will come in course of

*Moved with the recommendation of the President.

12—DerEncE SERvVICES,

T1—Oter  Revewux
ExpENDITURE OF THE MINISTRY OF INFOR-



